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Union of India & others- - - - - - AppliccJnts

C/o Sri .V .Sri 'dsto\:o
Versus

Sdt pa I Sethi Res o onderrt,

C/R R.K.NiS;am
IN

sut pol Sethi- - - - - - - - - - - -App Ll.cc nt

Versus

Union of India and ot he r s ; - _ - - _ Respondents

---2RDER (Ora ll._

This dPp1icction has been filed

by Union of Inl.ia o nc others, who ,:ere r es p cn-,

cents in 0 -" .No. 225/92 s eekin r evi.e w of the

order doted 1301.1993 by which t he afores-aid

o .t\ .• ~vos di s pos e d of wit h ce rt a i n dir E ct ions.

Op€rdtive portion of the or ce r

~ re<..1SuS f0110v,s :
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" In r hes e circumstances, we cons rcer

it expedient to direct the respondents

t over i rv the popers r e Iet i.nq to the

applicant <..lndissue necessary appoint-

ment orders if the claim of the

applicant is found to be correct, as

per their record. The dba, e exercise

mey be compLst e c ",ithin a period of

3 months from the date of receipt of

a copy of this or car , The application

is disposed of ~s ebo e With no order

es to costs. It

, . 1;~ehe ve gone through the submissions

,
'.r

meoe in the Review c:pplicot I on , v'Je have 0.1s0 heard

e nd learned counsel for the petitioners in t he

Review application. It is we11 s ett led t he t an order

alrEady possed can be reviewed only if the order

suffers from any error apparent on the f e ce of record

or if any fa ct is br ought out, which cou Id not be

brought out eurlier e\'en c, fter exercising due diligencE

which wOlJlc. va r r arrt such r ev.i ..w of the order already

passed. There is nothing in thE submissions mace in

the review application which would inciicate the order

sought to be reviewed suffers from any error on the

fa ce of record. vrder v.as passed expdrte c..<;dir.st the

respondents as no oourrt er affica\it was filed despite

issue of notice. In the review a,:plication pttitioners

have s oujht. toe xpIe i.rrz' the .ea e OilS why t, he C. n.

could not be filed. This can hardly be ci reason for

review of an or ce r already passed. In t h s operating
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portion of the or r er , it was only enjoined on the

r es poncerrt s to consicer the claims of the applic..:..nt

in the O. fA. based on record «rid if the claims a r e

s ubst.e nt idt ed t hen only he be d~)pointed. We se e

nothinc in this order passed in the O. fA.. which is

not capable of being compId eo with.

4. Inview of ~he ~oregi~g , this Review

application is dismissed.

Member (,)
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